
s

V

Cenlrai Administr&rjve i ribunal
Principal Bench, New Deihi.

OA 1832/2004 \u
MA

New Deitii this the 17^^ day of Aprii, 2006.

Hon'b^e 5hri Shanker Kaju, Member(J)
Hon'fcle Shrl N.D. Dayal, Member(A)

1. Shri Pappachan
Air Force Canteen,
Air Force Station,
Race Course, New Delhi.

2. A. D. Khan

Air Force Csnteen,
/Mr Force Station,
Race Course, Nevi/ Delhi.

3. Mrs. Heema Joliy,
Air Force Canteen,
Air Force Station,

Race Course, Hew Deihi.

4. A.K. Hazra

.Air Force Canteen,
Air Fores Station,
Race Course, New Delhi.

5. l.M. iNiair,

Air Force Canteen,

Air Force Station,
Race Course, New Delhi.

b. K.L/. it^iShrS

Air Force Canteen,
Air Fores Station,
Race Course, New Delhi.

7. A.i<. Lai,
Air Force Canteen,
Air Force Station,

Race Course, New Deihi.

3. A.K. Yadav

Air Force Cantsan,
Air Force Station,
Race Course, New Deihi.

9.. Dayachand
Air Force Canteen,
Air Force Station,
KScy ^-OUiSe. i^8W L'Siiii.
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1u. J.L. Sharma

Air Force Canteen,
Air Force Station,
Race Course, Uew DeFnl. .. .Applicants

(By Advocate: Shrl V. -i- R. Kvi>kKf,)
Versus

Union of India Through
1, The Secretapy, Mlnistp/ of Dsfsnce,

Govt. of india,
Soutu Block,
Me^A/ Deihi.

2. Th e C'n isf Adni inIstrative Officer,
Air Force Station,
Race Course,
hl&N Delhi. ... Respondents

( By Advocate; Shri A.K. Singh)

ORDER (ORAL)

iion'bie Shri Shanker Raju, iySember (J)

in the order passed by tiie Tribunai in O.A 2084/2004 in tiie case of B.P.

Biiardwaj and Others Vs. Union of India and Others on 03.10.2005 in respect of

empioyees of Unit Run Canteens and tlteir grievances relating to tiie conditions

of senyice, it had been directed to constitute a committee to consider tiie

demands and do tine needful wltiiin a period of rvi/o months from the date of

receipt of the recommendations of tlie committee. In the light of above

appiicants, who are also employees of Unit Run Canteens are entitled to the

same benefits as have been granted to appiicants in OA2084/2004 in the light of

the decision of the Apex Court in union of India & Others Vs. M. Aslam & Others

in Civil Appeal mo.1 039-1043 of 1999 whereby the respondents were at liberty to

revise their ov-JTi sea/ice conditioiis. On finalisation of the service conditions as

per decision of Aslam (supra), the respondents shall consider and accord the

benefits as prayed for by the appiicants in the present OA. vyith this obsen/ation,
k

OA stands disposed m. A <=/,

s.fr
{M. D. Dayair (Shaiiker Raju)
Msm'ser (A) Hem&ar |J)

/kdr/
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